



































CS No. 104517
p Ram Babu Vs. Dharmender Dhanwal

| Since the matter was adjourned en-bloc due to pandemic
covid-19 situation, therefore, the ordersheet during the lockdown
period is noton record.

I Present: Sh. Sher Mohd., counsel for the plaintiff.
None for defendant.
it is a contested matter and is pending at the stage of PE.
Hence, in compliance of circular dated 16.08.2020 of Ld.

District & Sessions Judge, West District, Tis Hazari Courts, Delhi
wherein reference is made to order of Hon’ble High Court of Delhi
bearing no. 322/RG/DHC/2020 dated 15.08.2020, the matter s

adjourned.
put up for appearance of PW1 and his evidence on

12.02.2021. |
W

(Manish Sharma)
ADJ-01/West
THC/411.09.2020

























b M No. 496/19
. Delhi Financial Corpn. Vs. Ghanshyam Dass through LRs.
Through Cisco Webex Video Conferencing

11.09.2020

Since the matter was adjourned en-bloc due to pandemic
g covid-19 situation, therefore, the ordersheet during the lockdown
u period is not on record.

present : Sh. Vineet Hans, Id. Counsel for the plaintiff alongwith Sh.
Vikram Singh Nehra, AR of the plaintiff company.

Ms. Jahanvi Joshi, Ld. Counsel for defendant no. 2.

J ; Defendant no. 1 unserved.

Ld. Counsels for defendant no. 2 submits that defendant
no. 1 has left the address.

Ld. Counsel for the plaintiff is directed to file fresh
address of defendant no. 1 so that process can be issued. Counsel
for the plaintiff is further directed that to provide his email address
and whatsapp number/ phone number to the counsel for the
" pefendant no. 2 so that reply of application Ulo IX Rule 9 CPC could
~ besupplied.

i Put up for report of service on 21.12.2020.

E (Manish Sharma)
ADJ-01/West

THC/11.09.2020







CS No. 217118

M/s Shri Krishna Trading Co. Vs. M/s Delhi Control Devices

Through Cisco Webex Video Conferencing

14.09.2020

Since the matter was adjourned en-bloc due to pandemic
covid-19 situation, therefore, the ordersheet during the lockdown

period is not on record.
Present : None for the plaintiff.

e e

Defendant unserved.
PF not filed, therefore, process could not be issued.
The plaintiff is directed to take steps for service of
summons to the defendant.
- |ssue summons to the defendant on filing of PFIRC and
. authorized courier as well as through Ld. District Judge, Gautam
Budh Nagar, UP for 06.01.2021.
In addition, service be also effected to the defendant
~ through electronic mode, subject to providing email/ whatsapp
" number by the plaintiff for the said date.
' (Manish Sharma)
ADJ-01/West

THC/11.09.202







CS No. 1111117

Roop Chand Vs. Mayank Bhatnagar

Through Cisco Webex Video GConferencing

¢ due to pandemlc

11 109.2020
ad]nurnad en-blo
the lockdown

since the matter was
covid-19 gituation, therefore, the ordersheet during
I period is noton record.
4 present: Sh.Satya Narain, Id. Counsel for the plaintiff.
Ld. Counsel for the plai mits that he will fil
nt by way of

g
3 application Ulo V Rule 20 cPC for serv

o publication.
put up for the

e an

ntiff sub
ice of the defenda

purpose fixed on 1 7.42.2020.

(Manish Sharma)

: ADJ-01/West
THCMA 109.2020
















EX No. 61644/16

Kanwar Singh Tanwar Vs. Davender Kumar & Ors.

Through Cisco Webex Video Conferencing
11.09.2020.
present: Sh. Achal Gupta, Id. Counsel for the DH.
Ms. Ayushi Tripathi, Id. Proxy counsel for the JD.

Ld. Counsel for the DH submits that he has filed an
application Ulo VI rule 17 CPC for amending the plaint to which the
reply has already been filed by JD nos. 3 & 4.

Counsel for the DH submits that he has also placed on
record the receipt of TDS for an amount of Rs. 52,500/-

Proxy counsel for the JD seeks adjournment as the main counsel is
not available today. Same is granted.

£ Put up for arguments of the aforesaid application and for
further proceedings on 29.09.2020.

I (Manl‘i/smma]

ADJ-01/West

THC/11.09.2020
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Reply of both these applications are not an record.

Counsel for Defendant no. 2 submits that he has also filed
an application Ulo XXXIX rule 2A CPC and no reply has been filed by

any of the parties.
Put up for filing of reply of the aforesaid applications and
for arguments on 17.12.2020.

(Manish Sharma)
ADJ-01/West
THC/M1.09.2020
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CS No. 934716
Chander Mohan Gandhi Vs. Anuj Gandhi

Through Cisco Webex Video Conferencing

11.09.2020

File already received by way of transfer from the court of
Sh. Anuj Aggarwal, Ld, ADJ-07, West, THC, Delhi by the orders of Ld.
District & Sessions Judge, West, THC, Delhi. It be checked and

registered.

Since the matter was adjourne
covid-19 situation, therefore, the orders
period is noton record.

d en-bloc due to pandemic
heet during the lockdown

Present: None for plai ntiff.
Sh. Rajesh Gupta, Ld. counsel for the Defendant no. 1.

Sh. Vishnu Raj, Ld. Counsel for defendant no. 2.
Sh. Anubhav Mehrotra, Counsel for Defendant nos. 3&4.

None for the Defendant nos. 5, 6, 7 & 8.
Ld. Counsel for the Defendant no. 1 submits that the
t no. 6 have sold their respective shares

plaintiff and defendan
d by Hon'ble High Court of Delhi vide

despite the interim stay grante
dated 06.10.2015 which was later confirmed by this court on

02.04.2016. Therefore, the counsel for the defendant no. 1 has filed

an application Ulo XXXIX Rule 2A CPC and Ulo 1 Rule 10 CPC which is

pending disposal.













